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e LLtj, Justice. B Dik hit V 	 .: 

bl Smt. $hasta 

Dated: 23.1.2002 

Heard Shri S,P,Saxena, Counsel for applicant and Shri 

M.TSethna, Counsel for Secretary DOPT and Finance and Shri 

R.R.Shet€y holding brief of Shri RK.Shetty Counsel forY 

espondent Secretary, Defence. 

2. 	As TVth Pay Commission, considering grievance of applicants 

cRdre, recommended Four Grade structure about which no decision 

was taken by the Government till the date OA came up for hearing, 

this Tribunal directed government to take decision on said 

recommendation as early as possible, not beyond six months. 	The 

direction of this Court could not he complied within the time of 

six months and therefore respondents sought extension by moving 

tiPs from time to time for taking decision. The last MP-902/2001 

-fnf.'tensinn of time was filed on 30/10/2001 whereby extension 
c...1 	

( - 
was 	ught till 30/4/2001, which M.P. is herore us together with 

Ii 	 We have heard learned counsel for parties on MP and CP. 

We find that the Ministry has issued a letter on 26/12/2001 

wherein letter it is stted that following decision has been 

taken' - 

	

fl 	 "The Government have accepted the 

S4C\ \ 

	

\ 	
recommendation to introduce four grade structure 

for the Technical Supervisory category in Defence 

liuk Establishments in the ratio of 3525:25:15 for 

Chargeman Grade II, Chargeman Grade I, Assistant 
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ctivel
.cordinglY 

Foreman and Foreafl reSPe  

the sancti0fl of the president is conveyed for 

ed pay scales and the 
authorizatt?n of the revis  

grade structure as indicated in the hnnexure for 
YB 

the reSPect8 	
gories. For0C, tHE and O cate

e ratio will be  

(Non_TCC 	
0tegorY) th

. 

inaicated in the hnnexurel as per the specific 

CoffiffiiSSiOfl for these 
recommentb0 	

of the Pay  

organ isat ions. 
tmt Rules for the new grade(s) 

BecrUi  

which are to be introduced in the respecti
ve & 

organisatbons, should be framed1 and placement of 

in that grade(s) be done only after 
indiVith  
fulfilment of the criteria as pre.scrib 
	in the 

Rectuitmt Rules. Action should be taken bY the 

concetn 	
organisationsl in cons4t%t

1n with - 

concerned administrative secti9 in the Ministry 

and 
1

grated Finance1 for redistribution of the 

.posts and framing of RecrUitmt Rules for all 

- 
r'r 	1de5 so as to 

have 
uniformity in RRS in all the 

nciiTiflQ 	
anomalies_free 

j 4ganisationsi for 
w,-----  - 

implementatb0n 
0 th€ orders. 

These orders will be effective from the 

date of issue. The actual ben?flt would however 

be  admiS5it 	
from the date of actual placement 

in differen 'grades o 
of the indiV1d  

85ructurth . 
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ith the approval of Defence 
This issues w  

(Finance/AG/PB) yide their I.D,No,933/h0tfl dated 

26Ii2t20 

 


